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SHRI SEZHIYAN (Kumbakonam)

i do not want to take much of the time of
the House. I want to endorse a parti-
cular point ear stressed by Mr. Krishna
Menon, as it deserves the serious atten-
tion of the Government and the House.
When comment is made on a particular
judgment or on a particular trial, that can
be taken into consideration. But suppose
an opinion is expressed on the state of
affairs in society and if that is also treated
as contempt of court, I thing we may not
be abie to express any radical opinion in
the country. In one particular case, Mr.
Namboodiripad was reported to have
said at a Press Conference that judiciary
was not impartial in a class rule, that it
was an instrument of oppression and judge'’s
were guided by class prejudicies............
(Interruptions). This opinion may or may
not be correct; it is for the society to
judge.

SHRI PILOO MODY (Godhra) ;: What
is your reading ?

SHRI SEZHIY AN I do not agree
with him totally ; to a certain extent 1
agree...... (Interruptions) Mr. Namboodiri-

pad expressed an opinion on the state of
society and he was held before the court
for contempt and fined a thousand rupees
or sentenced to imprisonment for one
year.

MR. SPEAKER
third reading,

We are in the

SHRI SEZHIYAN : Even in Tamil
Nadu, Mr. Annadurai once said that courts
are like dark chambers and where light is
provided by costly advocates, it helps the
people to get justice, Somebody may say
that he called the courts dark chambers
and hence committed contempt of court,
Therefore, I say that if some one expressed
an opinion about the state of society, it
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etc. ete. Bill
should not attract the provisions of this
law. If anybody takes up a specific case
and comments upon the conduct of the
judge, that can be gone into, 1 endecrse
the views expressed by Mr. Menon.

SHRI H. R. GOKHALE I have
nothing to add, except to point out that
in Clause 19 of the Bill there is a printing
mistake. In line 4 the word “‘less™ is
missing. It should be “‘notless than™.

MR. SPEAKER :
take will be corrected.

The printing mis-

The question is

“That the Bill be passed™

The motion was adopted

11.26 Hrs.

PREVENTION OF FOOD ADULTE-

RATION (EXTENSION TO
KOHIMA AND MOKOK-
CHUNG DISTRICTS)y BILL

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : 1 beg to move :

““That the Bill to extend the Prevention
of Food Adulteration Act, 1954, to the
Kohima and Mokokchung districts in
the State of Nagaland, be taken into
consideration.”

Prior to 1954 almost every State in
India had its own food laws to deal with the
prevention of food adulteration and.
as such, the laws and standards were
not wuuiform. The need for a uni-
form legislation was keenly felt and the
result was that the Central Government
enacted the Prevention of Food Adultera-
tion Act, 1954. The Act applied to the
whole of India ex-ept the State of Jammu
and Kashmir and Kohima and Mokokchung
Districts in Nagaland. A Bill to extend
the Act to Jammu and Kashmir has been
passed by both the Houses of Parlia-
ment.

the enactment of
State of

At the time of
the aforesaid legislation the
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Nagaland had not come into existence.
The state of Nagaland was formed under
the state of Nagaland Act, 1962 with elfcct
from Ist December, 1963 only. The Siate
of MNagaland comprises three districts
Kohima, Mokokchung and Tuensang. The
districts of Kohima and Mokokchung ori-
ginally formed part of the WNaga Hills
District which was then included in part A
of the Table below paragraph 20 of the
Sixth Schedule to the Constitution. The
adminmistration of the District vested in
the Governor of Assam. Under Para-
graph 19 (1) (a) of the said Schedule, the
Prevention of Food Adullcration Act, 1954
did not apply to the areas comprising the
districts of Kohima and Mokohkchung as the
Governor of Assam did not issue a notifi-
cation. But the position of the Tuensang
district was d flerent becausc it had been
included in Part B of the Table i the
Sixth Schedule to the Constitution under
the name ‘the Naga Tribal Areas’. The
result is that beforc the formation of the
State of Nagaland, the Prevention of Food
Adultcration Act applied to the area cover-
ed by the Tucnsang district, while it did
not apply to the area covered by the
Districts of Kohima and Mokokchung.

There was no change in this position
cven after the transfer of the Naga Hills
District from part A to part B of the
‘Table because Section 7 of the Naga Hills-
Tuensang Arca Act, 1957 by which the
transfer was made, specifically provided
that the territorial extent or the application
of any law would not be effected by such
transfer.

The subsequent formation of the State
of Nagaland by the State of the Nagaland
Act, 1962 did not also make any difference,
as Section 26 of the Act provided only for
the continuance of existing laws and their
adaptation.

To secure uniform application of the
Act which would enable the Government
of Nagaland to prevent the sale of adulte-
rated and sub-standard food containing
substances which are harmful and poisonous
and thereby protec. the health of the
general public the Government of Nagaland
have come up with a proposal that the Act
may be applied to the districts of Kohima
and Mokokchung also. The Bill seeks to
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give effect to the above proposal.

MR. SPEAKER : Motion moved :
“That the Bill to extend the Preven-
tion of Food Adulteration Act, 1954, to
the Kohima and Mokokchung districts
in the State of Nagaland, be taken into
consideration.”

May I remind Members that this 1s not
a general debate on food adulteration ?
The Act is already existing, and this Bill
has wvery limited scope. It is just an
ex ension of the Act to two districts of
Naguland. Kindly do not take it as
a general debate on food adulteration.

SIIRT DASARATHA DEB (Tripura
East) : Sir, there iy nothing as such to
oppose the extension of the Prevention of
Food Adulteration Act to Kohima and
Mokohchung districts,because this Act is has
already been in force in the rest of the
country. But my question is, all these years,
armed with this Act, has the Government
been able to if not stop food adulieration at
least lessen it 7 My answer is a definite
no. Rather it is increasing day by day.
Our country suffers very badly from the
disease of adulteration of everything—food,
milk, cement, oil, ghee and what not. It
has creptint the political arena also. The
capitalists are spearheading the intro-
duction and nursing of this disease to
remain and to grow more and more in the
life of our society as an incurable disease.
The Government has not been able to
check it.

The Hindustan Standard of 31-1-1970
says :

«The CBI has detected a casc of adul-
terated milk supply to the army in
Calcutta by a contractor who supplied
1500 litres of milk daily to the army
after extracling cream and by adding
some solvents and chemicals to make
it taste like normal milk. The bill
per month for this contractor is Rs.
1 lakh.”

Nothing has appeared in the neéwspaper as
to what happened to this contractor even
though mearly a year has gone by. What
is the present position ? 1 want to know
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whether the CBI has dropped the matter
and 1f not, the name of the contractor and

ithe punishment given to him.

The Hindustan Times dated
May, 1970, says

the 2ist

“In the Mikado Restaurant case, the
court took a serious view of the piesent
provision of mssuing licences to  res-
taurants 1n the name of the employees
When the case of food adulteration
arose,, the owners of the restaurants
went unpunished  The court abserved
that 1t was the duty of the New Delhi
Municipal Commuttee to ssue licences
in the name of the owner and
masier of business as provided in the
Prevention of Food Adulteration Act.”

The provisions of the Act aie being
diluted . 1 want to know whether Govern-
ment has taken note of the observations of
the Delhi lgh Court and whether the
existing lacuna, namely, *ssumng of licences
m the name of the workeis 1ather than
the owners, has since been rectificd

Sir, I am not opposed to the exiension
of this Act. But Government should be
more stnet to implement this Act in the
country for the good health of the
citizens, We arc living mm a cap talist
soctety and adulteration has become the
inseparable companion of the tapitalist
soutety They bwild up their wealth at
the cost of the common man, the worker,
the consumers That 15 why they aie
indulging 1n adultciation of everything
throughout the countiy

st wwm wgm oty (TEEEAA)
e wgiag, & @ &g axfasw faea
afafras 19054 &7 Az e F
Fifgar str MYAwd faoY ¥ |arp 77
ars fasrs 8) agr aey nar § I OHT
A FTAT F 0 qE AgA & weer A1w
frarmar g | 9 ¥ q@y ong wEET
a% e faen frar @ 91 @ O®
arg qq gAY, afaor, 94 AR Sfeww WA
Fearral & 7g &g € ST

DECEMBER 20, 1971

Adulreration etc. etc. Bill 44

I 57 qT FIE WO IR W GOV
adtar | & Faw D4 aEl £ A
=t Aifers w1 eara wrsfoa wwAr SEgAT
g1 fasaz 1 ot afwar & gz feqres
dr TwerE § Frafya iy &, wfez &
gafga A1 2 ot vt gy dfwew
Frov gt & & wrgar g 6 ae e
Wed aur ga¢ weoanl § ag A¥ W
FIAGAE a1 ¥ §31 77 5 foq A #
fegawg g fastaz 1 &1 & 717 &1 eqm
snafad wvar azar g £ 4.0 g8 faw a2
#A7 WaA T a1g7 oF gEoe g€ €y 34
7 nf ayvza ¥ 9z0q frava g fya
Fgrr go A o1 faere fox femadye
FT & gawt f2ar g1 B 2w & gAY
fagme g1 K ammarg f3 3 F §a
wawt 7 g7 fergar ¥ o7 AvE W AqtEn
gar g1 Fifgy faw & gror Wy o W
fa=zrqz &1 g1 941 ¥=T 2¥%  fraemar
ST | IFF AZ (4TI &I 415 9T &9
g fRar s w27 F faeq dqaE
# fen ) zg avg S W 67 g=AT B
v Fmt # faggra ggAr & ag Ay fF
oF I q Gar femrwar ¥ g7 sq 1
aid gt i ¥ fawrae &« @@
¥ a¢z F AW &7 G919 fasAr areew
# ot | g @ S S gAY At
oz fffeq ¥ = gr @ IAF @m
arase 1 o famfasr Giar afed
A g9 dFL gAa ¢ fF wmEw 7 awax
WX godt 7 1 faeny s g0 w6 avg
¥ g N A A fremz OO o A
muwal ¢ f og gRIl AT 3gd @Y
arfgd far |11 & oF FTAgA4 G5 FE
& fof fyarae 5t €91 & monfudas
#t wgfema S sl swA WA A
arsw @ fr gw faemz & afy sores
¢ 3% =t Afer gAY e F FeRIfEw
% qur frg AegedT ¥ 3 WU A IS
wqi 2% § I AGIAT § ag T awg A
goraa Agy &1 f7 arf W fdt Aoy
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faemiaz &%)

# Srgar g fr 9 7 famrrz o
7% g 97 o) FeE Sfyeq wow 9w
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weuw wgtew : & 1 gamar ar fe
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A IrE e qrFE F o TR X o H A6 18
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st FeEEY T (M) e
wgtag, arg aafrfaqe fraen afufamg
&1 faeAtT amrs= ¥ 31 fa=1 @ frar o
ver 30 T g 7 A% sywmpnfA Aadr 2 o &
28 FAT A7 TAS A THA AT AM2ATE,
A9 F AFN A AT AL TATT T
maey q@ wfafaaw & &, &fer o i
fea & g & Wgm 5 q1q gF war AT

# amar ¢ f5 dradts sfwar a0l 4
quIHET g@ ez 7w A g1 sA% feo¥ v¥
weqet fagas e o, oF Fifaef ax
f-gar A€ grema & QX ;A F fa7 wmr
s | 9y |wry fratfea £t a8 & ar 1
¥t WF gz «fza ¥ FfeT 97 A7 7
I X I AWA 9T GG A TP
syarfegt & feg &f@l #1 qa s &
1Y |

g garg gz § 5 aofefasor #
s T ware wifeR ¥ frar w0y
WX gHTT & wfa fadlg & =0 7 37 &7
taan wrw | g & SYAT F7 7R g9 (Al
¢ & oz fas g iamy @9 7 geafaa
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# qgan ¢ fr tx Q gurE ) e
7 v gy af ool fagas st @
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A1 97 9F A0 7w @Y Ty wA
@t fegfa & so@ sar 9 wrams o7
AT FIX A1ST BT |

*SHRI1 P VENKATSUBBAIAH
(Nandyal) Mr Spcaker, Sir, as mentioned
by the Hon Mimster of Health 1t s
sought to extend the junsdiction of the
original Prevention of Food Adulteration
Act, 1954 to the districts of Kohima and
Mokokihung 1n the State of Nagaland
through this  Bill Though the scope of
the Bill theictote 1s limsted, I feel 1t
newessary to bring to the notice of the
Hon Minister the various malpractices and
lapsts  mdulged i by the traders n
violation ol the provisions of the parent
Act

It 15 commoi knowledge that the
menace of adulteravon has assumed such
serious  pioportion that 1t 1s posing a
a seious challenge to the public health
The anti-social and wvile crime 1« not
limited to adulteration of food products
only. Almost everything that we consume
1s adulterated It iy thus obvious that the
provisions of the Act are not being
stringently implemonted

Here and there, no doubt, cases are
registered under this Act against traders
But 1t 15 mostly the <mall traders and
hawkers who aie prosecuted and convicted
for violation of the Act  The big manu-
facturers and wholesale traders  take
advantage of the various loopholes 1n the
Act and escape detection and  punishment
1 therctore request the IHon  Minister to
take serious note of this situation and
take newessary steps to bring to book such
culprits

The implementation of the Act 15 so
tardy and half-hearied that the anti-
soctal elements who indulge in such
malpractices have become audatious and
commit these crimes openly and with
impunity A case in pomt 15 an industry
started m Hydeiabad which specialises in
manufacturing small white pebbles re-
sembling rice  These are mixed with nce
and sold to people

*The original speech was delivered 1n Telegu
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Sir, when these big sharks go scot-
free, what do we find ? There aie ever
S0 many instances of small traders,
vendors and hawkers in the villages and
towns who are rounded up and prosecuted
for violation of the Act. Inmy State
particularly this is quite common. These
poor people have neither the financiul capa-
city por the clever competence to adul-
terate food stuffs they sell. [ am stressing
on this aspect because they are innocent
of the crime they arc accused of. |
would, therefore, reguest the Hun'ble
Minister to kindly do somcthing to stop
the harassment of these inno.en. and poor
people.

We are all aware that food grains arc
exported from one place to another, one
region to another and from one State to
another. At the time of retail sale to the
consumer it is found that non-permitted
colouring agents are used for adulteration.
But it is usually the retailer who is
presecuted. It is only the wholesaler who
is responsible for this anti social crime
but he manages to go scot-free because he
is rich and can manipulate things in his
favour,

These facts have bcen brought to the
notice of the then Minister of Health and
other concerned authorities but I regret
to say that no action has been taken on
the various memoranda and petitions sent
to themn in this regard.

As 1 have said carlier, Sir, the practice
of adulteration has assumed alarming
proportions and has cnveloped almost every
edible product.  This is posing a serious
threat to the well-being and health of the
cummon man. Also this malpractice is
not limited to one region or another. It
is, therefore, essential that this anti-so ial
and criminal propensity should be curbed
ind done away with before it does further

amage. The Act of 1954 has proved in-
effective, in checking this crime. The machi-
nery for detection analysis and enforcement
of the provisions of the Act should be
augmented and strengthened. A thorough
survey of the extent of the adulteration
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should be carried out and charted out.
And as the present Act has been inadequate
I request that the Government should
bring forward a comprehensive legislation
to encompass the entire gamut of this
malpr:ctice of adulteration in the interest
of the well being and health of the citizens
of this country. The sooner it is done,
Sir, the better it is for all concerned.

*SHRI P. A. SAMINATHAN (Gobi-
chettipalayam) = Mr.  Speaker, Sir, I
am thankful to you for giving me an
opportunity to say a few words on the
Prevention of Food Adulteration (Extension
to Kohima and Mokokchung Districts) Bill,
However defective the original Act itself
might be, we have to welcome its extension
to places where this Act is not in force.
You will accept that it will to some extent
relieve the sufferings of the common people
on account of supply of adultcrated food-
stuffs.

We find, Sir, that all the essential
commodities like foodgrains, tea, coffec-
sceds, sp'ces, milk, ice-cream, sweets/consu-
med by the children, edible o1ls, kerosene,
cool drinks and so on are adulterated.
Nobody can deny that these are thc daily
hasic necessi.ies of the people, Minor
ailments to dreadful diseases like cancer
are caused by the in‘ake of adulterated
commodities. Though this Act was enacted
in the year 1954, I am sorry to say that
this has not been implemented so  far vigo-
rously and encrgetically. This has resulted
in wide-spread adulteration throughout the
country. I am reminded of the Tamil
prverb that  only when the scorp’'on bites,
it will be rccognised as a scorpion; other-
wise 1t will be taken as a bettle,

1 would like to give some statistics to
substantiate my point. During the year
1968, under this Act in Andhra Pradesh,
Gujarat, Kerala, Tamil Nadu, Maharashtra,
Mysore, Punjab, Uttar Pradesh and West
Bengal, a sum of Rs. 25,0),289 was collec-
ted as fine. 1 agree that this is a revenue
to the public exchequer. But, all the same
it shows the magnitude of the problem.
4,534 persons were sentenced under this Act.
1,36,939 samples were taken for examina-
tion and out of this about 30%, samples were

*The original speech was delivered in Tamil.
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found to be adulterated. If samples from
the remaining 15 States are also taken for
inspection, perhaps this percentage may go
up. Itis not known how effectively this
Act was implemented in these 15 States for
which no stalistics are available,

Only recently this Act has been extended
beyond the limits of municipalities so that
the Panchayat Unions and the Panchayats
can also implement the provisions of this
Act. You will no doubt agree, Sir, that
they have niether adequate financial re-
sources nor technical personnel to imple-
ment this Acl.

1 would refer to another important as-
pect also, Under this Act, we find, that
reference has been made to adulterated
food and to misbranded food. But there
it no mention of sub-standard food n any
provisions of this Act. Similarly, canned
and processed foods aie alse not covered
by this Act, with the resull that adulteralion
in these food items goes scot-free. 1
would request the hon. Mmister to remove
these loopholes in this Act and also mple-
ment it with a rcal sense of purpose. Then,
only the common people of the country
can be saved from the anti-social elements
indulging in adulteration for their own
aggrandisement.

I may point out herc that so long, per-
haps, the ruling party needed the help of
these big producers, merchants and such
others for their electioneering in the country.
With the resurgence of the ruling party with
absolute majority here and with the vast
majority of our people having reposed their
faith in the ruling party, it is time that
the ruling party takes cognizance of this
fact and does something to ameliorate the
hardships of the people at large. [ agree
that of late the Government have becn
taking some la.dable steps which will lcad
to this objective. After twenty five years
of independence we sce that the Govern-
ment are keen to implement some progres-
sive measures in the country without giving
undue importance to .he erstwhile Maha-
rajas and Princes, monopolists and capita-
lists. That is because they have the stréngth
of the people behind them. A new era of
cgalitarian society is being ushered in by
the Government and as means to achieving
this objective, even the Constitution of the
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country has been amended. The Govern-
ment for 25 years had been hampered in
their activities by the influence of the
affluent section of our society to whom 1
made a reference earlier. Now the Govern-
ment have cast a side the shackles and
come forward with welfare measures for
the people of the country.

It is an acknowledged fact that our
country is fuced with innumerable problems.
The people are steeped in poverty and the
problem of unemployment is assuming
serious proportions, India is dotted with
millions of villages and majority of our
population lives in rural arcas. I am sure
you will agree with me when I say that our
people should be given at least uncontami-
nated and unadulterated foodstuffs and it
is the foremost duty of the Government to
ensure this. The only weapon in their
hands is the Prevention of Food Adultera-
tion Act. It should be implemented earnestly

and whatever loopholes arc there in the
Act, they should be removed. In fact,
I would say that the Government should

declare that adultcration is anti-national
and the severcst punishment should be
awarded to those indulging in this anti-
social activity, Iam sure that this House
will give whatever powers aye required by
the Government for this purpose. 1
appeal to the hon. Minister that he should
amend the original Act incorporating the
suggestions I have made. 1 would also
plead with him that this Act should be
implemented more stringently.

With these words, 1 conclude.

st arTo Wo ¥ (WwuNA) : oA
fam w1 a1 & fdwa a% ¥ gwed wA
(mFaimy z FfgRr Qv MEEA T
fefegen) faw 1 1954 & 73 fam @i
gor ar) WA ¥ a7 ST A R Koy
st 9rgar ot fw O 77 ¥ g qres aw
¥efgitmag smmrga g & am-
v § fs ag a%r A7 T} 1 WY gt
¥ zigae g ¥ gRTET W @
& % greas ofean & s § 1 9& wew
¢ froagt agy o qE WA gav g
ar gaet a5 ¥ oy wind @



51 Prevention of Food
[ arzodte a7

w1 §, gFART A1 FAF) oY foewa AN
aeft 81 A A oaga ww g grERR
2971 & ¥ m3 g voqr &) gAwl gue
FT AT gTAT § OY7 qr9 &Y ey fremA
¥ IAT 9EAT # 1 IAF G0A AT SATAT
AT FET R ATAFI R 1Az TR frew
TRy IATT AT STIA TG o TIA OFAL
#1 T @ owwT a1 FifeAr o7
Amwen fefezagw av oY vawds 777
ar g & A eq ¥ grdar  fr g
g ofraie § @ avg A fWrAER
AFHT WF | 0F T A FA AT WA
Fl o T I £ Al O®
0FTRWA AI% TTEE O AN URENT %
oA faw @ g & gAA 7 Q4T
CiE ci g

& v fas o1 fave wdY amar g
sfea & faaza w31 sig ¢ e ggae
ufrary 7 &2 TeNIAT WY WIS-WIE Shr
@y §, @1 gy F1 A w1 Ady snAd
¢ | gafed agr 9T ot 9T WA AC, ¥
a8 g =fed |

SHRI UMA SHANKAR DIKSHIT,
Mr  Speaker, Sir, &s you have notieed,
every Member who has spoken on this Ball
has supported 1t both in principle and in its

operational part and has said that the Bill
should be passed

1 quite appreciate the feelings that Mem-
bers have expre.sed regarding the adultera-
tion which is prevailing 1n many parts of
the country, and adulieration of food,
particulatly, because 1t 1s true that it 1s a
health hasard

The mam points that have been madre
are firstly that the distinct penal provisions
should be strengthened, and sccondly that
a comprehensive amending Bill should be
brought lorward before the House so that
any loopholes which have been discovered
could be plugged The various suggestions
which have been made fall mainly under
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these two categories I have really no
objection to considening this matter In
this connection, 1 am thinking whether 1
should not take this maiter up at the meet-
ing of the consultative commuttee attached
to the Minnry ol Healh, and if some pro-
posals are formulated tl ere, 1 would be very
glad to proceed with them  But, ot course,
we shall have to go 1o the states because the
implementation mchinery rests inthe stat-
ey 1 would request all hon Members to 1em-
ember that the entire implementation except
in the Union territories 1est with the States,
in tact, even i Unmion territories hke Dethi,
there 1s the corporetion and the metropoli-
tan council, and parucularly the corpora-
tion, which has to implement the various
provisions of the Act  Thercfore, 1t 15 not
really possible for the Contral Government

directly to administer this o1 to take the
responsibility 1n that sense  But I fully
share the feelings of hon  Members, and

so far as the question of bringing forward
ar amending Bill 15 concerned, as I have
sard, we <hall have to consult the States
But, earlicr, scveral attempts had been
made in this regard, and the last amend-
mg Bill which had been passed had
strengthened the penal provisions and
mncieased the period of imprisonment to
six months in the first nstance and to two
ycars in the second instance

If I may put 1t that way, it 1s mainly
or largely a matter of social conscience and
alvo of the general character or our own
chaiacter 1 do not want to say anything
that would not appear patriotic or fully
respunsible so far as the country's general
prustige and sclf-respect arc concerned, but
it 1v a sad story that for varlous reasons,
particularly atter the second World war,
the general moral sense has been undermin-
ed and the general social conscience has
not been active. If the people affected
from unions or associations, and whenever
1t 1s found that a particular group of trades-
men or offending tradesmen have been 1n
the habit of indulging 1n adulteration to
any extraordinary extent, I am sure the
provisions of the Act will be invoked, and
the governmental machinery 1n the various
States 15 bound to take notice of 1it, and
better results would ensue

With these words, 1 commend the Bill
for unammous acceptance by the House.
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MR. SPEAKER: The question is:

“That the Bill to extend the Preven-
tion of Food Adulteration Act, 1954,
to the Kohima and Mokokchung districts
in the State of Nagland, be taken into
consideration"”.

The motion was adopled.
MR. SPEAKER' The question is:

“That clauses 2, 1, the Lnacting
rormula and the Title stand part of the
Bill.™

The motion wax adopted.

Cluases 2, I, the Enacting Formula and
the Title were added te the Bill.
DIKSHIT:

SHRI UMA SIIANKAR

I beg to meve*
“That the Bill be passed.”
MR. SPEAKER: The question is:
““That the Bill be passed.”
The motisn was adopted.

11.56 bre
BUSINESS OF THE HOUSE

MR. SPEAKER : We are very much
behind schedule. Wec will have to sit late
today and fimsh the agenda. Otherwise,
we cannot keep to the schedule.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : May 1
take this opportunity to .nform the House
that we have 1o take up in this session and
dispose of «ceitain Bills which we cannot
avoid taking up, for example cansequential
action in regard to the creation of new
States. Then there is the Gratuly Bill
There are some other essential Bill also.

MR. SPEAKER : We will have to sit
a little longer to day and tomorrow. Of
course, the agenda will show only the
usual timings because it has already been
printed.
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SHR1 RAJ BAHADUR : There may
have to be a constitutional amendment in
regard to the reorganisation of the States
concerned.

MR. SPEAKER : He is adding one
after the other everyday and saying it has
to bc passed. Governmont must stick to
the schedule Of course, we are in an
emergency. But everyday some Bills are
added in this way

SHRI RAJ BAHADUR : I am so sorry.

SHRI H. N. MUKERIJEE (Calcutta-
North-East) : There 15 the Diplomatie

Relations (Vicnna Convention) Bill. Tt w
a very important Bill.
MR. SPFAKER : We will paw 1t

today.

SHRI II. N. MUKERIJEE ; Iiow can
we 7 We do not have time enough fora
thorough discussion. I have tabled a
motion for reference to a select committee.
This requires a wvery scrious and thorough-
going discussion. This 15 he raufiation
of a convention which was signed in 1961
which we accepted in 1965 and have waited
six years more. We want to have a full
discussion. [t cannot be hustled.

MR. SPEAKER , We will have some
discassion on it. It will not be denied. Of
course, we are at the fag-end of the session
Woe have to see through all the business.

SHR1 H.N. MUKERJEE : There must
be some discussion in regard to the merits
of the Bill.

MR. SPEAKER : That will not be

denied,

MR H. N. MUKERIJEE : The External
Affairs Minister is not here. We have to
seriously consider .he provisions of this
very important Bill. We are not going to
put on the statute book such an important
measure without discussion.

SHRI RAJ BAHADUR : We have no
objection to the potsponement of this to
the next session.

SHRI SEZHIYAN (Kumbakonam): In
that case, there should be no objection to



